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(c) the remedial measures which
Government propose to take to set matters
right and afford necessary relief to the
affected ‘third parties’ wa the matter of
release of such goods ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R
GANESH) : (a) and (b) Excisable goods
on which proper Central Eacise duty has
been paid are not hable to seizure Under
the reasonable bel ef, however, that such
duty has not been paid there have been
cases in Madurai Collectorate, m which,
during the year 1971-72, seizures of
excisable goods were effected from persons
other than Central Excise licensees and
manufacturers  The goods involved In
these seizures are cotton yarn, staple fibre
yarn, sugar, steel furmiture, and mat.hes,
estimated values of which 1s about Rs 6
lakhs.

(c) The seizures have been made in
pursuance of the provisions of Central
Excise Law and the cases will be adjudicated
by the proper officers.

Proposal to obtain the services of United
Nations experts for selected
Monuments of Cultural
interest

4304. SHRI RANABAHADUR
SINGH : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state ¢

(a) whether there is any proposal under
the consideration of Government to obtan
the services of United Nations experts to
prepare master plans for selected monuments
of cultural interests; and

(b) 1f so0, the broad outlines thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
{(a) No, Sir.

(b) Does not arise.

Establishment of Bankiug Service Commi-
ssion for Nationalised Banks

4305. SHRI RANABAHADUR
SINGH : Will the Muster of FINANCE
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bz pleased to state :

(a) whether there 1s any proposal
under the constderation of Government to
look into the feastbility of estabhishing a
Banking Service Commission not only for
the State Bank but also for all nationghsed
banks to conduct recruitmnet and promotion
Iike the Railway Service Commission or the
Public Service Commission, and

(b) If so, the outline of the proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) (a) and (b) The Government
are axamin ng the recommendation of the
Banking Commuission to set up statutorily,
a common recruitment agency for all the
public sector banks for recruitment of staff
of these banks both at clerical and jumior
officer level with membership, functions and
jurtsdictions on the lines of those for the
Union Public Service Commuission.

Loss suffered due to delay in the Commi-
ssiomng of Fertilizer Project

at Durgapur

4306. SHRI NAWAL  KISHORE
SHARMA

SHRI ANANT PRASAD
DHUSIA :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state &

() whether delay in the commissioning
of Fertilizer Project at Durgapur has pushed
up the cost of the plant and resulted 1n the
loss of production, and

(b) if so, extent thereof ?

THE MINISTER OF LAW AND JUS.
TICE, AND PETROLEUM AND CHEMI-
CALS (SHRI H R GOKHALE) : (a) As a
result of the mechanwal and other problems
particularly the breakdown of items of
equipment—both 1ndigenous and imported—
during the start of trial operations, the
commissioning of the Durgapur Project has
been delayed. As a consequence, produc-
tion of fertilizers from this plant has been
delayed and the project cost has also
increased

(b) The information 1s being collected
and will be laid on the table of the Sabha,





